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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION No.93/2022(WZ)

Nadeem Altaf Chowdhary & Ors ---Applicants
Vs
MPCB & Ors ---Respondents

Report on behalf of Respondent Nos.1 & 2 -Maharashtra

Pollution Control Board.

I. The instant application is filed, to suspend the operation of
Respondent No.3 i.e. M/s.Punjabi Ghasitaram Halwai (Pvt)
Ltd, located at G.Ghasitaram Estate , Jasmine Mill Road,
Mahim ( East) , Mumbai and Consent to operate dated
28/1/2022 granted to Respondent No.3 for faliure to shift its

fuel pattern from Bhatti to clean fuel as LPG and CNG ete,

2. In the said matter, the Hon’ble NGT vide order dated
20/10/2022 directed the Maharashtra Pollution Control Board
to submit a report after visit to the spot , as to what is the level
of pollution as alleged and why action was not taken despite

the violation of condition of Consent to operate.

3. In view of the complaint received from the applicant dated

6/10/2022 regarding air pollution nuisance and in compliance
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of this Hon’ble Tribunal order dated 20/10/2022 , the officials

of the Respondent -Board have carried out visit to the

Respondent No.3 unit at the aforesaid site on 31/10/2022,
9/11/2022 and 25/11/2022 and accordingly submitting its

report as under:

i)

The officials of the Respondent -Board at Mumbai have

carried out visit on 31/10/2022 to the Respondent No.3

unit at the aforesaid site and following are the

observation:

a)

b)

The applicant building namely Diamond
Apartment is located adjacent to Respondent
No.3 and distance from briquette fired and diesel
fired boiler/TFH from the said building is near
about 50 mtrs . Another complaint’s bldg. of
Dr.Baliga Nag is located beyond 12 mtrs wide
road and distance from boilers/TFH to said

building is about 30 mtrs.

Respondent No.3 have provided ETP consisting
of primary and tertiary system for treatment of

effluent generation from their process.

The Respondent No.3 have installed 2 nos of
briquette fired boilers , one briquette fired TFH

with common stack of height 12 mtrs approx.



i)

d)

e)
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with dust collector followed by wet scrubber
provided as air pollution control system. During
the visit one briquette fired boiler and one TFH
were found in operation , however wet scrubber
was not found in operation and also they have
installed one LDO fired boiler with stack height
of 11 mtrs approx. which is frequently operated

as reported by the Respondent representative.

Respondent No.3 have not provided sampling
arrangements to stacks like port hole, ladder,

platform etc.

Respondent No.3 have provided 6 nos of LPG
fired burner and 20 nos of kettles on steam boiler

/ TFH for preparation of sweet.

In view of the above non-compliances the Respondent

-Board has issued proposed Directions under section

31A ofthe Air (Prevention & Control of Pollution) Act,
1981 to the Respondent No.3 vide letter dated

3/11/2022 and directed as to why their existing activity

shall not be closed down and why the competent

authorities shall not be directed to disconnect water and

electricity supply for closing down the activity.



iii)

iv)
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Thereafter, the official of the Respondent -Board at
Mumbai  has carried out stack monitoring at the
Respondent No.3 unit on 9/11/2022 and observed that
the unit was found in operation, one briquette fired
boiler and TFH were found in operation with common
stack height of 12 mtrs and they have provided
sampling arrangements for the same. Dust collector and
wet scrubber were found in operation. Stack monitoring
was carried out for parameters TPM and SO2. The
stack monitoring results shows that values of TPM and
SO2 are within the consented limits.

In order to verify the factual status of the Respondent
No.3 unit , the official of the Respondent -Board at
Mumbai has once again visited to the Respondent No.3
unit on 25/11/2022 and observed that Respondent No.3
have applied for amendment in consent vide UAN
No.0000009603 dated 9/11/2022 to incorporate 2 nos
of briquette fired boilers , one briquette fired TFH with
common stack (24 feet) and one LDO fired boiler with
stack height of 22 feet with dust collector followed by
wet serubber provided as air pollution control system.
The Respondent No.3 informed that they have applied
for PNG connectivity to M/s.Mahanagar Gas on
18/10/2022.  Mahanagar Gas vide reply dated
23/11/2022 informed that they will plan for PNG
connectivity in future as development of the area by
local authorities will enable MGL to extend PNG
network towards their location. During the visit wet

scrubber was found in operation etc. Copies of the letter
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dated 23/11/2022 of MGL and visit report dated
25/11/2022 are enclosed herewith and marked as an

Annexure- I and Annexure-I1.

v) The Respondent-Board has given an opportunity of
personal hearing to the Respondent No.3 on 29/11/2022
and accordingly issued Conditional Directions vide letter
dated 29/11/2022 to the Respondent No.3 and directed as
follow:

a. To operate continuously dust collector followed by wet
scrubber as air pollution control system provided to
boiler and Thermic Fluid Heater , during the operation
of the plant to avoid any air pollution nuisance in the
vicinity.

b. To change existing fuel pattern to clean fuel i.e.
LPG/PNG of existing LDO fired boiler, Briquette fired

Thermic Fluid Heater and Boiler as and when provided
PNG by Mahanagar Gas Ltd as per undertaking
submitted by the Respondent No.3.

¢. To submit Bank Guarantee of Rs.1,00,000/- towards
compliance of the conditional directions.

d. In view of the non-compliance the Respondent -Board
has forfeited Bank Guarantee submitted by
Respondent No.3 amounting to Rs. 50,000/- dated
1/11/2022,

A copy of the conditional directions dated 29/11/2022

is enclosed herewith and marked as an Annexure-I11
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4. The Respondent-Board has amended Consent to operate in
orange category vide letter dated 30/11/2022 which is valid
upto 30/6/2025 subject to certain terms and conditions. It is
one of the condition is to provide 3 nos of Steam Boiler and
1 no of Thermic Fluid Heater. A copy of the amended Consent
to operate dated 30/11/2022 is enclosed herewith and marked

as an Annexure-1V.

5. The Respondent-No.3 has submitted Bank Guarantee
amounting to Rs.1 lakh which is valid upto 30/9/2025 and
Respondent Board has also forfeited the Bank Guarantee
amounting to Rs. 50,000/~ on 1/12/2022 towards non-
compliances. Since the exact timeline has not been mentioned
by the MGL, the Respondent Board will monitor the

performance of the unit.

For and on behalf of
Maharashtra Pollution Control

Board ../

Place: Tum beu [Saﬂjaj’ Bhosale)
Date: 2 |12.| 2227 Regional Officer - Mumbai
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CENTRAL POLLUTION CONTROL BOARD

(wafaee wd g9 WA, WG WEHN)
[MIMISTRY OF ENYIRONMENT & FORESTS, GOVT. OF INDIA)

F.No.B-29012/1/2012/ESS
= EUD

To,
The Chairman,
Maharashtra State Pollution Control Board
Kalpataru Point, 3rd & 4th Floor Sion Matunga Scheme,
Road No. 8 Opp. Cine Planet Cinema Near Sion Circle,
Sion (East) Mumbai — 400022, Maharashtra

Sub: Directions under Section 18(1)(b) of Water ( Prevention and Control of
Pollution) Act, 1974, regarding Classification of Industries into Red/Orange
& Green Category

Whereas, amongst others, under Section 16 (b) of the Water Act 1974, one of the
functions of the Central Board is to co-ordinate the activities of the State Boards

Whereas, under Section 16(c) of the Water Act 1974, one of the functions of the Central
Board is to provide technical assistance to the State Board

Whereas, it has been brought into notice of the Central Board, that the SPCBs/PCCs
U\ are following different criteria for classification of industries into red, green &
orange category. This classification is being used by the SPCBs/PCCs for

issuance of Consents to industries and inventorization of industries

Vi
E%I’L Whereas, the issue regarding classification of industries was deliberated upon in the

-\5\‘ 56" Conference of Chairmen & Member Secretaries held on August 31, 2010

and a Working Group comprising of representatives from SPCBs & CPCB was

E‘t" constituted to prepare a consolidated list of industries falling under the Red,

} Green & Orange category to bring uniformity in classification of industries across
o “the country.

Wﬂ. the report prepared by the Working group was discussed in the 57
»" Conference of Chairmen & Member Secretaries of SPCBs/PCCs held in Delhi on
15.09.2011, where in some modifications were proposed.

Whereas, the final Report of the Working Group has been prepared, envisaging the
suggestions/observations made in the 57" Conference of Chairmen/ Member
? Secretaries of SPCBs/PCCs
I

Now, therefore, in exercise of the powers delegated to the Chairman, Central Board,

M-S under Section 18(1)(b) of the Water Act , 1974, the following Directions are
issued for compliance:
gfthm wm gt sl aw, Relo032
\\}\j ‘Parivesh Bhawan', East Arjun Nagar, Deihi - 110032

T/ Tel. : 43102030, B0/ Fax : 22305793, 22307078, 22307079, 22301932, 22304848

_._}W) g9 /e-mail : w : www.cpchonic.in
’J. Gt Ur4a ¢
w1 o R e
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(a) To maintain uniformity in categorization of industries as red, green and
orange, the SPCBs/PCCs shall adopt the list as given at Table 7.3, 7.4 & 7.5
in the enclosed report, for grant of Consent, inventorization of industries in
red, green & orange category and other related activities

(b) The SPCBs/PCCs shall revise the list of red, green and orange category of
industries available with them based on the criteria specified in the enclosed
report in their State/UT and submit the same to CPCB within 90 days of
receipt of this letter. A hard copy as well as soft copy of the same shall be
submitted

The report on action taken for compliance of the Directions shall be submitted to CPCB

within one month of the receipt of these Directions
(meif
Chairperson




“181 Mo, List of Industries
1 |Almirah , Grill ufactur
2 |Aluminium and copper extraction from scrap usin oil fired ce
3 |Automobile servicing, repairing and painting (excluding only fuel dispensing)
4 |Ayurvedic and Homeopathic medicine
5 |Ba & confectionery units with uction capacity > 1 tpd]
]
s
8

axially oriented PP film alongwith metalising operation
Bric s i ash brick manufacturing using li

ilding & construction projects more than 20,000 Sq mir built up area

hew nut processing

achur and ladoo from puffed and beaten rice(muri and chirajusing husk fired
10 joven
11 [Chilling plant, cold storage and Jce making
12 g seed processing
| 13 |Coke briquetting (sun drying)
14 {Cotton spinning and weaving (medium and large scale)

15 sizing and of marble stones
iry and dairy products (small scale) (capital investment on plant & machinery <
16 [¥1 crore)

17 |Dal Mills
18 |DG Set of capacity >1 MVAbut < 5 MVA) .
19 [Digital printing on PVC cloth I

20 Il]lln\m@g of rolling stocks(wagons/coaches )
Dry cell battery (excluding manufacturing of elecirodes) & assembling & charging
21 acid lead battery in micro scale[< %25 lakhs)

22  |Emery powder{fine dust of sand) manufacturing
Engineering and fabrication units (With investment on Plant & Machinesies < T 10
23 |Crores)

24 I;E:wutinn of sand from the rver bed(excluding manual excavation)
|25 |Facility of handling storage and transportation of food grains in bulk.
26 |Pertiliser {(granulation and formulation only)
| 27 |Figh feed, poultry feed and cattle feed =
28 [Fish processing and packaging (excluding chilling of fish) AE

29  |Foam manufactiiring

|30 |Food & food processing including fruils & vegelable processing
_ 31 |Porging of ferrous & non-ferrous metal (using oll or gas fred boilers)

JFﬂImuhliﬂllfpn"ulii&tiuﬂ of camphor tablets, napthalene balls  [rom
%2 leamphor/napthalene powders =
Glass, ceramic, earthen potleries and tile manufacturing using ol or gas fived
33  [kilnCoaling on glasses using carium Muoide, mannesivin fluoride aic.

3 b_ue fiom siarch (physical mixing)
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CENTRAL POLLUTION CONTROL BOARD

- G TR g4 WS, WIEE R

qum'_l') ARBSTIRY O EAVIRCIIENT & FURERTS. COVT OF &

No.3-29012/ES5(CPA)/2015-16/ March U7, 2016

To
The Chairman
All the State Pollution Control Boards / Pollution Contral Committees
( List Attached)

SUB: MODIFIED DIRECTIONS UNDER SECTION 18(1)(b) OF THE WATER
(PREVENTION & CONTROL OF POLLUTION) ACT, 1974 and THE AIR
(PREVENTION & CONTROL OF POLLUTION) ACT, 19581 REGARDING
HARMONIZATION OF CLASSIFICATION OF INDUSTRIAL SECTORS
UNDER RED / ORANGE / GREEN / WHITE CATEGORIES.

WHEREAS, under section 16 (2)(b) of the Water (Prevention and Control of
Pollution) Act, 1974 and under Section 16 (2)(c) of the Air (Prevention & Control of
Pollution) Act, 1981, one of the functions of Lthe Central Pollution Control Board (CPCB),
constituted under the Water (Prevention and Control of Pollution) Act, 1974, s to
coordinate activities of the State Pollution Control Boards ( SPCBs) and ollution Control
Committees (PCCs); and

WHEREAS, under section 16 (2)(c) of the Water (Prevention and Control of
Pollution) Act, 1974 and under Section 16 (2)(d) of the Air (Prevention & Control of
Pollution) Act, 1981, one of the functions c:!i the CPCH is to provide technical assistance
and guidance to SPCBs and PCCs; and

WHEREAS, it was brought to the notice of CPCB, that different SPCBs /PCCs
were  following  different criteria for classification of industrial sectors under
Red/Orange/ Green category and that classification was being used by the SPCBs/ PCCs
for grant of consents to industries and [or Inventorization / surveillance of industries.

WHEREAS, the issuc regarding classilication of industries was deliberated upon
in the 56t Conference of Chairmen & Member Secretarics of CPUB & SPCBs/ PCCs held
on August 31, 2010 and a working group comprising of representatives from SPCBs &
CPCB was constituted to prepare a consolidated list of industrial sectors falling under
Red/Orange/Green calegory to bring uniformity in classification of industrial sectors
across the country;

aivi w9l ags o, fsd 110002
Parivesh Bhawan', East Arjun Nagar, Deibi - 110032
TN Tet 43102090 T Fax - 22305793, 22307078, 22307079, 22301532 2230454¢

23548

73 "'e-mad - cpeh B nicom 94'5"5" Wiolsite . wik: cpich iz i
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The SPCBs/PCCs shall acknowledge the receipt of directions and submit the
‘Action Taken Report’ in compliance with these directions to CPCB before
15.04.2016.

(Arun eh
Chatfiman

Copy to: 7 ]?, I( s

1. The Chief Secretary of all the States and UTs
The Secretary ,
Ministry of Micro, Small and Medium Entrepreneurs
Udyog Bhawan, Rafi Marg, New Delhi - 110 011
3. The Secretary ,
Ministry of Heavy Industries
Udyog Bhawan, Rafi Marg, New Delhi - 110011
4. The Secretary,
Ministry of New and Renewable Energy
Block-14, CGO Complex,
Lodhi Road,New Delhi-111 003,
5. The Advisor(CP Division)
Ministry of Environment Forests and Climate Change
Indira Paryavaran Bhawan
Jor Bagh Road, New Delhi - 110 003
6. All Zonal Offices of CPCE e

rJ

~ "

(A.B. Akolkar) 5.4 /¢
Member Sceretary !



Table G-3 : Final List of Orange Category of Industrial Sectors

FinalSl. | Crgni Industry Sector Wi Wi |W Al AZ A H WA+H Revised Re ma e

M. 5.No category

1. 20 Dismantling of ralling stocks | wagons/ | - - - 15 - 15 10 41.67 0-0 Emissions of dust and

coaches) generation of waste oils take
place during dismantling. Air
pollution & HW pgeneration
SCOMES (15+10=25) are
normalized to 100,
2. 5 Bakery and confectionery units with | 20 - 20 | 15 - 15 - 43.75 -0
production capacity > 1 TPD. [ With
ovens [ furnaces)
3. 10 Chanachur and ladoo from puffed and | 20 - 20 | 15 - 15 - 43.75 o-0 Mormal  water and  air
beaten ricel muri and shira) using polluting.
huzk fired oven

4, 723 | Coated electrode manufacturing 15 | 0 |15 | 20| © 20 | O 43.75 G-0 Preparation of core wire /
rod, preparation of dry mix,
preparation of wet mix,

= application of coating by
extrusion, haking of coated
electrodes

5. 24 Compact disc computer Hoppy | 15 0 15 | 20 o 20 0 4375 G-0 Generates waste-water and

and cassette manufacturing / Reel process emissions.
manufacturing

6. 24 Flakes from rejected PET bottle 20 + 20 | 15 - 15 - 43.75 RO MNormal  water & air

pollutions are generated.

7. 30 Food and food processing including | 20 - | 20 | 15 - 15 - 43.75 o-0 Normal  water and  air

frults and vegetable processing polluting.

a. 40 Jute processing without dyeing 20 - 20 | 15 - 15 - 43.75 0-0 CPCB has notified standards
for this category. Bath air and
water pollutions are
generated,

9. 56 Manufacturing of silica gel 15 0 | 15 | 20 o 20 0 4375 G-0 Waste-waters containing TDS
and emissiorns of Hp50; are
generated.
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 25505928 e S bl Kalpataru Point, 1st floor,

Fax: 22640345 e R Opp. PVR Theatre, Sion (E),
Website: http://mpcb.gov.in W Mumbai-400022

Email: romumbal@mpcb.gov.in L 74 Maharashtra

ORANGE/S.S.1 Date: 1njeoz%4
No:- Format1.0/RO/UAN No.0000009603/ 2.2-11 0000 65 3o J

To, W

PUNJABI GHASITARAM HALWAI (P)LTD .@

G. Ghasitaram Estate,Jasmine Mill Road, i

Mahim East, Mumbai 400017 AE

Your Service is Our Dyty
Sub: Amendment In Combine Consent to operate under ORANGE Category

Ref: 1, Existing consent to operate vide No. Format 1.0/BO/RO-Mumbai/UAN No.
125772/R-2201001283 dated 28/01/2022 valid up to 30/06/2025

2. Your application for amendment in consent to operate UAN No. MPCB-
CONSENT_AMMENDMENT-0000009603

Your application No.MPCB-CONSENT_AMMENDMENT-0000009603 Dated 09.11.2022

For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the' Hazardous & Other Wastes {(Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and.as detalled in the schedule |, II, Ill & IV

annexed to this order: : : 1 B?.-./'
1. The consent to renewal is granted for a period up to 30/06/2025 ﬁ’ :
2. The capital investment of the project is Rs.2.5276 Crs. (As per C.A Certificate -

submitted by industry )

3. Consent is valid for the manufacture of:

o

Products
1 |SWEET MEAT 58 MT/M 3
2 |SALT MEAT 14.8 MT/M

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

r AT Permitted (in e 3 e
No Description CMD) Standards to Disposal Path

Recycle & reuse Maximum
As per Schedule - |extend remaining send into
| drainage line provided by
MCGM

Punjabi Ghasitaram Halwal Pvt.Ltd/UAN No.00ODD0SE03 IQMS_POG_FOZ/00 Page lof9
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No Description  Permitted Standards to Disposal

Recycle & reuse Maximum
extend remaining send into
drainage line provided by
MCGM

Stack Description of stack / Number of Standards to be
No. solrce Stack achieved

;] 51 Steam Boiler (Briquette) As per Schedule -ll
2 sl Steam Boiler (Briquette) 1 As per Schedule -l
Thermic Fuild heater
3 51 (Briquette) 1 As per Schedule -ll
4 52 |Boiler (LDO) 1 As per Schedule -Il |
§. MNon-Hazardous Wastes:

7 conditions under Hazardous & Other Wastes (M
treatment and disposal of hazardous waste:

& T M) Rules 2016 for

Quantity UoM Treatment Dis

..-_‘_f:':f}g____,;_'l.'-:i_l. 7

8. The Board reserves the right to @u};ﬁjﬁmpﬁf suspend, revoke this consent and the
same shall be binding on the industryls 1 = ¢

9. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any gther Government autharities.

10. This consent is issued with overriding effect on earlier Consent to Operate granted by
the Board vide no. Consent No. No. Format 1.0/B0/RO-Mumbai/UAN No.
125772/R-2201001283 dated 28/01/2022 valid up to 30/06/2025

11. The applicant shall dismantied the one Briquette fired Boiler within 3 month period as
per your application for amendment in Consent to operate.

12. Industry shall change existing fuel pattern to clean fuel |.e. LPG/PNG of exiting LDO
fired boiler, Briquette fired Thermic Fluid Heater & Boiler as and when provided PNG by
Mahanagar Gas Limited as per undertaking submitted by you.

13. Industry shall comply the directions Issued by Board vide No. MPCB/ID/2211290001
dated 29/11/2022.

14. The applicant shall make an application for renewal of consent 60 days prior to date of
expiry of the consent.

For and on behalf of the
Maharashtra Pollution Control Board.

o~

Sanjay R. Bhosale
Regional Officer Mumbal

punjabil Ghasitaram Halwsl Pvt.Ltd/UAN No.0000009603 JQMS_P06_F02/00 Page2¢f9
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Receilved Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type
45000,00 |[TXN2201002830 24/01/2022 | Online Payment

Copy to:

1, Regional Officer, MPCB, Mumbai and Sub-Regional Officer, MPCB, Mumbai |
- They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB,Sion, Mumbali -

SCHEDULE-I

L Al As per your application, you have provided Effluent Treatment Plant (ETP) of
designed capacity of 2.00 CMD consisting of Primary (Collection tank,
Equalization tank), Tertiary (Dual media filter), Sludge treatment (Sludge drying
bed) for the treatment of 02.0 CMD of trade effluent.

B] The Applicant shall operate the effluent treatment plant (ETP) to treat the trade
effluent so as to achleve the following standards prescribed by the Board or
under EP Act, 1986 and Rules made there under from time to time, whichever is
stringent:

Limiting concentration not to exceed in mgyl,

Sr.No Parameters

except for pH

L) Tt : 6.0 -8.5
(2) |BOD (3 days 27°C) 30
(3) |coD 250
(4) |TsS =t 300
(5) |0il & Grease 2T 0

C] The treated effluent shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged into MCGM sewerage after confirming
above standards. In no case, effluent shall find its way for gardening / outside
factory premises,

2. Al As per your application, you have provided Septic Tank followed by Soak pit for
the treatment of 00.50 CMD of sewage.

B] The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

Parameters Standards {mg/l)

Suspended Solids Not to exceed 50
2 BOD 3 days 27°C Not to exceed 30
3 coD Not to exceed 100

Cl The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged into MCGM sewerage after confirming
above standards. In no case, sewage shall find its way for gardening / outside
factory premises,

Punjabi Ghasitaram Halwai Pvt.Ltd/UAN No.DODDDOSE03 /QMS_POS_F02/00 Page 3 of 9




3. The Board reserves its rights to review plans, spec'%catiuns or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall cbtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto,

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Water consumption quantity

Sr. No. Purpose for water consumed (CMD)

1 industrial Cooling, spraying in mine pits

or boiler feed 0.00
2. |Domestic purpose 2.50
3 Processing whereby water gets polluted 2.00
' |& pollutants are easily biodegradable *
Processing whereby water gets polluted
4, |&pollutants are not easily 0.00
biodegradable and are toxic
5. |Gardening o

6. The Applicant shall provide Specific Water Pollution control system as per the

conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance/ CREP g f A—*I-'

Punjabl Ghasitaram Halwal Put.Ltd/UAN No.0000009603 /QMS_POE_FOZ/00 Page 4ol 9
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SCHEDULE-II

1. As per your application, you have provided the Alr pollution control (APC) system and erected
following stack (s) to observe the following fuel pattern:

APC System Stack
Source provided/prop Height(in
osed mtr}

Stack _

Type of Sulphur

Fuel  Content{in %) Pollutant Standard

No.

100
Dust Collector TPM Ma/Nm”
S1 | 323 | “followed by 0.06 L
Scrubber 502 K:};iy
S Dust Collector Briquette "M H;;umi
s1 Bt:;gf followed by | 7.38 600 0.06
Scrubber Kg/Day 502 Kg:'t?ﬂiy
100
Thermic| Dust Collector TPM Mg/Nm*
51 | Fluid followed by 0.06 5T
Heater Scrubber y
02 | yoiDay
100
L | steam Df“;:uc'ﬁﬁm . | LDoso TP mginm?
Boiler wed | 876 | Lypay &0 :
Scrubber 502 1
Kg/Day

2. The Applicant shall provide Specific Air Poliution control equipments as per the conditions of EP
Act, 1986 and rule made there under from time to timef Environmental Clearance /| CREP
guidelines,

g, "2
3. The applicant shall operate and mainﬁlﬁhﬂaﬂ?‘l‘ﬂnnﬂd air pollution control systam, so as to
achieve the level of pollutants to the follging Stafidards:

Parameters Standards (mg/l)
Total Particulate Matter Mot to exceed 100 mg/ Nm3

The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution control
equipment.

5. The Board reserves Its rights to vary all or any of the condition in the consent, if due to any
technological Improvement or otherwise such variation {Including the change of any control
equipment, other in whole or in part is necessary).

-

Punjabi Ghasitaram Halwal Pvt.Ltd/UAN No.0D000CS603 /QMS_POS_F02/00 Page Sotg
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SCHEDULE-I
Detalls of Bank Guarantees:

Amt of

Sr. Consent{C2E/C Submission  Purpose, Compliance Validity

No. 20/C2R)

8G Period of BG Period Date

Imposed

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
Officer at the respective Reglonal Office within 15 days of the date of issue of Consent.
# Existing BG obtained for above purpose if any may be extended for period of
validity as above.

BG Forfeiture History

= Amount Amount of Reason of
Consent of BG Submission Purpose BG 8c

S5rno. s ;
(C2E/C20/C2R) imposed Period of BG Forfeiture Forfeiture

NA
BG Return details

! Amount of BG
=E [T o ]
Srno. Consent (CZE/C20/C2R) BG Imposed Purpose of BG g

Punjabl Ghasitaram Halwal Pvi.Ltd/UAN No, 0000009603 /QMS_POS_FOZ/00 PageGol 9
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SCHEDULE-IV

General Conditions:

1. The Energy source for lighting purpose shall preferably be LED based

2. The PP shall harvest rainwater from roof tops of the buildings and storm water drains
to recharge the ground water and utilize the same for différent industrial applications
within the plant

3, The applicant shall maintain good housekeeping.

4. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be
disposed of scientifically so as not to cause any nuisance / pollution. The applicant
shall take necessary permissions from civic autherities for disposal of solid waste.

5. The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The
industry will not carry out any activity, for which this consent has not been
granted/without prior consent of the Board.

6. The industry shall ensure that fugitive emissions from the activity are controlled so as
to maintain clean and safe environment in and around the factory premises.

7. The industry shall submit quarterly statement in respect of industries obligation
towards cansent and pollution control compliance's duly supported with documentary
evidences (format can downloaded from MPCB official site).

8. The industry shall submit official e-mail address and any change will be duly informed
to the MPCB. .

9, The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification- No..B-29016/20/90/PCI-L dated. 18.11.2009 as

amended. )
10. The Board reserves its rights to fﬁaﬁé&;p&;ﬁé{;pﬂdﬂmﬂms or other data relating to
plant setup for the treatment of w rks for the purification thereof & the system

for the disposal of sewage or trade ent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

11. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof,

12. The PP shall provide personal protection equipment as per norms of Factory Act 1948

13. Industry should monitor effluent quality, stack emissions and ambient air guality
monthly/quarterly.

14. Whenever due to any accident or other unforeseen act or even, such emissions occur
or Is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reparted to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

Punjabl Ghasitaram Halwal Pvt.Ltd/UAN No.0000003603 /gMS_POG_FO02/00 Page 7ot3




15. The applicarit shall provide an alternate etem\uer source sufficient to operate all
pollution control facilities installed to malntain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

16. The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled fprocessed /reused jrecovered and only waste which has to be incinerated
shall go to incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on
incineration and landfill site/fenvironment.

17. An inspection book shall be opened and made available to the Board's officers during
their visit to the applicant.

18. Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpcb.gov.in).

19. Separate drainage system shall be provided for collection of trade and sewage
effluents, Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream of the terminal manholes. No effluent shall find its way other than in
designed and provided collection system.

20. Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

21. The industry should not cause any nuisance in surrounding area.

22. The industry shall take adequate measures for control of noise levels from Its own
sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time, Day
time is reckoned in between 6 a:m. afd 10 p.m: and night time is reckoned between
10 p.m. and 6 a.m. —~dy—e b

23. The Industry shall create the Environmental Cell by appointing an Environmental
Engineer, Chemist and Agriculture expert for looking after day to day activities related
to Environment and irrigation field where treated effluent is used for irrigation.

24. The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board's Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, 5-2, etc. and these
shall be painted/ displayed to facilitate identification.

25. The industry should comply with the Hazardous and Other Wastes (M & TM) Rules,
2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other
Wastes (M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th
June of every year.

26. The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system, A register showing consumption of chemicals used for treatment shall be
maintained.

Punjabi Ghasitaram Halwal Pvt.Ltd/UAN Ho.0000009603 /QMS_PO6_FOZ/00 PageBol 9
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57. The applicant shall bring minimum 33% of the available open land under green
cwer::ef plantation. The applicant shall submit a yearly statement by 30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

28. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions.

29, The firm shall submit to this office, the 30th day of September every year, the
Environment Statement Report for the financial year ending 31st March in the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
{second Amendment) Rules, 1992,

30. You shall obtain necessary prior permission for providing additional contrel equipment
with necessary specifications and operation thereof or alteration or shall ensure
replacement of pollution control system or its parts after expiry of its expected life as
defined by manufacturer so as to ensure the compliance of standards and safety of the
operation thereof.

31. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

32. The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the

Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf,

For and on behalf of the
" — Maharashtra Pollution Control Board.
o B -
.-_.':*n.'?;_" ?-J’ - é g

Sanjay R. Bhosale
Regional Officer Mumbai
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MAHARASHTRA POLLUTION CONTROL BOARD
Sub-Regional Office, Mumbai-1

h :- (022)-24015269 ~MSERT.  First Floor, Kalpataru Point,
e-mail :- === Sion Circle, Sion(E),
sromumbaii@mpcb.gov.in WA Mumbai- 400 022.
Website :- htpp//mpcb.gov.in .
- =g L i e e " Date: 2\ /10/2022
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MAHARASHTRA POLLUTION CONTROL BOARD
Phone : [ m22)- 24016239 WrE=3 Kalpataru Point, 14 figor, Sion-
Fax : [@22)- 24015269 Matunga Scheme Road No, 8, Opp. Cine

————— | Planet Cinema, Near Sian Circle, Sion (E),
" i i M mmhﬂ: - m m
cmall : | romumbai@mpeb gov.in ST T

Visit At ; http://mpeb.gov.in
"Your Service is our Duty™
No: MPCB/ROM/PD/TE - 220030 00| Date: ¢, 3 M1/2022
To,

M/s, Punjabi Ghasitaram Halwai (P) Ltd.
G. Ghasitaram Estate, Jasmine Miil Road,
Mahim (E), Mumbai 400017,

Sub: Proposed directions ufs 31A of the Air (Prevention & Control of
PﬂJluﬁm_] Act, 1981

Ref: 1. Consent to Operate granted by the Board
2. Compliant received against your industry on 06/10/2022
3. Visit of Board Official to your site on 31/10/2022,

WHEREAS, the Maharashtra Pollution Control Board has granted Consent to
operate to your industry at the aforesaid site, subject to certain terms & conditions,
which is valid up to 30/06/2025. AND WHEREAS, itis obligatory on your partto comply
with the consent conditions scrupulously,

AND WHEREAS, it is also obligatory on your part lo provide adequate pollution
control devices, so as o achieve the standards Prescribed in the Consent to Operate.

AND WHEREAS, Board officials visited your unit vide reference 2 above & SRO
Mumbai- | has reported following nan-compliance;
1. You have installed 02 nos. briquette fired boilers & one briquette fired TFH

with common stack of height 12 mitrs approx. with dust collector followed by
wet scrubber, However You have not incorporated the cansent to Operate
for the same,

3. You have provided dust collector fellowed by wet scrubber provided as
APCS to furnace, However, at the time visit wet scrubber not in operation &
fumes are being discharged into environment & creating nuisance to nearby

4. You have not provided sampling arrangement to furnace stacks like port
hole, platferm, ladder etc.
5. You have not Submitted BG of Rs. 50000/- as per consent condition.
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AND WHEREAS, this shows your negligent attitude towards compliance of
provision of environmental enactments.

NOW THEREFORE, following directions are issued to your industry as to -
1) Why your existing activity shall not be closed down?

2) Why the competent authorities shall not be directed to disconnect water &
electricity supply for closing down activity.

Your reply shall reach this office from the receipt of these directions within a

period of 7 days, failing which, appropriate action will be initiated against your industry,
which please note.

For and on behalf of
Maharashtra Pollution Control Board

T

(S. R. Bhosale)
Regional Officer, Mumbai
1. Asst, Secretary (Tech.), MPC Board, Sion, Mumbai - for information.

Copy to:

1) Sub Regional Officer, MPC Board, Mumbai -I- He is directed to serve copy of
direction to industry, take necessary follow-up towards compliance of the direction
and submit Action taken report.

2) Master File.
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MAHARASHTRA POLLUTION CONTROL BOARD
‘ Sub-Regional Office, Mumbai-1
Ph :- (022)-24015269 noanm.  First Floor, Kalpataru Point,
e-mail :- Sion Circle, Sion(E),
sromumbaii@mpcb.gov.in !\-H‘! Mumbai- 400 022,
Website :- htpp//mpcb.gov.in 2
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MAHARASHTRA POLLUTION CONTROL BOARD

Phone : 022-6719503 1
Email : icclabi@mpeb.gov.in
Website : http://mpeb.gov.in

“Your Service is our Duty”

Central Laboratory, Maharashtra Pollution
Control Board, "Mirmal Bhavan™, P-3,
MIDC Industrial Area, Mahape, Navi

Central Laboratory

Mumbai- 400 710

Repot Outward No.: MPCB/CLab/Source Emission/22-23/11/50
Date: 21/11/2022 12:05 PM

Analysis Report-Air (Source Emission)

Client/Industry/location Name & Address
Punjabi Ghasitaram Halwai (P) Lid.
G3 Bakery/confectionery/sweets products (with production capacity <ltpd (with gas or electrical oven)
Sample Details
Field Sample 1D : BR-0034039
Laboratory Sample Code : MPCB/CLab/STK/22-23/120
Sample Details (Water/Air/HW) : Air
Sample Volume Received :
Sample Collected By : FO-Mumbai [ (Shri. Durshan Mhatre) (SRO-Mumbai I)
Seal No. : 218
Type of Industry / Location details : Orange
Sample Collected On : Nov 9 2022 04:30:00:000PM
Sr.No Parameter Result Unit Method of analysis
I S02 3 mg/m’
2 Total Particulate Matter B mg/Nm?
Report Type: final
Report generated on: 21/11/2022 11:51 AM
Complied by: Archana Lendait
Approved by: Mr Kishor Gawankar
Reviewed on Date: 21/11/2022 12:05 PM
Reviewed by: Mr Kishor Gawankar
Dr Vishwajeet R Thakur
/e Senior Scientific Officer,
Central Laboratory,

MPCRB, Navi Mumbai.
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* Electronic report does not require signature

Copyright © 2020 LIMS. All rights reserved.
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o, 23.11.2022

Punjabi Ghasitaram Halwal Pvt. Ltd,
G. Ghasitaram Estate, ; CE gy
Jasmine Mill Road, Mahim (E), o7 5y o u

Mumbai - 400017

Dear Sir,

Sub:- Application for Industrial Connection for PNG

Reference:- Your letter dated 18.10.2022

Thank you for communicating your continued interest in MGL PNG connection to your factory in Mahim
East.

The existing network is nearly 2.5km from your location based on road connectivity. MGL team will plan
for PNG connectivity in near future as development of the area by local authorities will enable MGL to
extend PNG network towards your location. However exact timeline cannot be communicated at

present for PNG connectivity.

We will intimate you once the work is started by MGL.

Yours Sincerely

Mahanagar Gas Ltd.

P

()

L3

{\%W

Branch Office: Pay & Accounts Office, Ground Floor, Near Family Court, Bandra Kurla Complex. Bandra (East), Mumbal - 400 051
T+9122 2659 4555 | F +91 22 2659 2156 | E info@mahanagargas.com | W www.mahanagargas.com
Ragd. Offlce: MGL House, Block G-33, Bandra - Kurla Complex, Bandra (East), Mumbai - 400 051
CIN No. U40200MH1995PLCOBEY33 | An IS0 9007, 14007 & OHSAS 12001 Certified Compan
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MAHARASHTRA POLLUTION CONTROL BOARD
Sub-Regional Office, Mumbai-1

Ph :- (022)-24015269 ~HMGEST.  First Floor, Kalpataru Point,
e-mail :- === Sion Circle, Sion(E),
sromumbai1i@mpcb.gov.in "I‘-"! Mumbai- 400 022.

Website :- htpp//mpcb.gov.in .

%_—

1)

)
3)
4)
5)
6)

" Date: 2<7 1] /2022
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MAHARASHTRA POLLUTION CONTROL BOARD
Phone : | (022)- 25505928 -~ Kalpataru Point, 1% floor, Sion- .
Fax : | (022)- 25505926 Matunga Scheme Road Mo. 8, Opp. Cine
. sy | oo et Ginema, Near Sion Circle, Sion (E),
Email : mﬂmﬂf_bﬂ@m@liﬂ M,_,ui,—g, Mumhbai - 400 022
Visit At : < v -l
"Your Service is our Duty”
No: MPCBIROW/ ID - 221128000 | Date: 20 /1172022
To

Mis. Punjabi Ghasitaram Halwai (P) Ltd.
G. Ghasitaram Estate, Jasmine Mill Road,
Mazhim (E), Mumbai 400017,

Sub: Conditional Directions under section 31A of the Air (P&CP) Act, 1981.
Ref: 1. Consent to operate granted by the Board on 28/01/2022

2. Compliant received against your industry on 06/10/2022

3. Visit of Board Official to your site on 31/10/2022.

4, Proposed direction issued on 03/11/2022

5. Reply submitted by Industry on 08/11/2022

8. Visit of Officials of Board on 09/11/2022 & 25/11/2022

7. Personal Hearing extended to you on 28/11/2022,

We refer to the proposed direction issued by Board vide letter dated 03/11/2022 , your
reply dated 09/11/2022 and visit of the officials of the board at Mumbai at your site on
31/10/2022, 09/11/2022 & 25/11/2022 followed by personal hearing extended to you on
2911172022,

During the course of personal hearing, your reply dated 08/11/2022 & slatus report
submitted by SRO Mumbai-1 were taken on record, Considering your reply and status report,
following conditional directions are issued for necessary compliance,

1, You shall operate continuously dust collector followed by wet scrubber as air pollution
control system provided to Boiler & Thermic Fluid Heater, during operation of the plant
to avoid any air pollution nuisance in the vicinity,

2. You shall change existing fuel pattern to clean fuel i.e. LPG/PNG of exiting LDO fired
boiler, Briquette fired Thermic Fluid Heater & Boiler as and when provided PNG by
Mahanagar Gas Limited as per undertaking submitted by you.

3. You shall submit additional Bank Guarantee of Rs 1,00,000/- towards compliance of
the above conditions in favor of Regional Officer, Mumbai within 10 days period from
the receipt of these directions.

In case of your failure to comply with the above directions the Board will have no option
then issue appropriate action against you which please note.

For & on behalf of MPC Board

gp v
(S.R. Bhosale)

Regional Officer, Mumbai

Copy submitted to:-

Asst. Secretary (Tech.), MPC Board, Sion, Mumbai - for information.

Copy to:

1) Bank Manager, Saraswat Co-Op Bank Limited: - You are requested to forfeil the Bank
Guarantee of Rs. 50,000/- vide NO. 0264220000001724 dated 01-11-2022 valid up to
31/10/2027.

2) Sub Regional Officer, MPC Board, Mumbai -I- He is directed to serve copies of direclion to
industry & keep necessarily follow up.



